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O.A, 46/1992,

21,3, 97 This case of 1992 is going
a without hearing even though counter

has been filed.

Heard learned lawyer for the

appe aring
FCtlt’cner and leamed lawyer/on behalf

vof the learned Senior Panel Counsel, Mre aSwini
1 l@
Kumar Mishra,It was submitted by learned |

1ewyer for the petitioner that in this

petltlon he had challenged the transfer of
‘Reﬂpcndent No, 4 to the post of E,D.D, A, ‘
Mandari Branch:post Office where he was then
e SR ' workmg a® E.D.D.A. In this case a stay
iorder was given a 4,2,92 and thereafter |

the Mmatter was nOt taken up again, In the

(‘rocess, Respondent NoO, 4 has Supe ran nuated

ind the petition has become inf ructuous,

In view of the above, the

g#etition is dismissed as infructuous,
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